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O.A. No.1811/92

Shri

vs.

Uni®n of India ^ Ors.

Date ®f Decisi®n • 14.09 •1995

.. .Applicant

.. .Hespondents

GORAfA

Hon'ble Shri J.P. Sharma, TAember U)

F®r the Atrplicant

F®r the Hespondents

. . In person

.. .Shri H.S. Sharma,
Translator, depaftrnenti
repress ntative

1. VJhether Reporters of local papers may be
allowed to see the Judgement?

2. To be referred t© the Reporter or not?

JUD.,£.v1E-JT (ORA]

The respondents v/ere issued notices and were ordered

to file the reply, but the reply has not been filed.

Shri H.S. Snarma , Translator appeared aS a departmenta 1

representative en behalf of the respondents saying that he

is directed by the Ghief Engineer, ibrth Zone, All India

Radio and D®ordarshan to file the order dt. 7.9.1992

wnich has already been issued in favour of the applicant.

This goes to show that the pay of the applicant has been

reduced to Bs.2600/- p .m, w.e.f, 31.7.1991 v/ith pay raised
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t« Bs. 2675/- I" vtowof this,

an amount .f Fs.7951/- towards the atrear of pay and a.A.

w .e.f. 31.7.1991 t® 31.8.1991 is beiny remitted t®

Shri K.u. 3harma (applicant) through the Bankers Uieque.

The applicant today admitted to have received this amount.

2, The grievance of the applicant has been that his

pay has been arbitrarily reduced and without any

show cause notice and he prayed for the reliefs that the

respondents be directed to pay to the ^plicant Rs.2dC0/» p.

w .e.f. 1.8.1991 to 31.3.1992 and Rs.2675/- w.e.f, 1.4.1992,

being the date of increment in the pay scale of te.2375-75-

32CX)uEB^lCX3-35CXD/-. He has, therefore, prttjped for the

payment of arrears ©f pay. The applicant has also

prayed for the award of interest as this amount has been

arbitrarily withheld for about a year.

3, The applicant has filed this application in

July, 1992 and the date fixed today is the first date.

Before th^t the payment has already been made to the

^iplicant. The departmental representative informs that

since the applicant has been working for about 6 years on
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a dteputati.n p.st, s. inadvertently unaware ef thi

administrative orders, his pay had been reduced. Vhen

the matter was got clarified, then the amount has been

paid on the basis of clarification received from the
J 0

Ministry, i.e., the Departnentof Pers®nnel and

Training. The applicant, appeared in pers®n, disputed

this fact on the ground that another person has been paid.

However, the award of interest can be made when there are

administrative lapses on the part of the respondents. In

this case, there appears to be some ignorance about

relevant rules and for which a bonafide clarification

was sought vhich has taken sometime.

4. However, the retention ©f this amount also appears

t® have not been for a considerable period. The pay has

been reduced from fis.2600/- to &.2240/-. The applicant,

therefore, was drawing somev\hat about te.360/- p.m. less and

from August, 1992, a sum of Sls.75 was to be added by virtue

©f the increment earned. However, in the circumstances of

the case as the respondents did not contest this application,

I do not think it proper to award interest. The
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application is, theref®re, disposed ®f as having

become infructuous by virtue of the relief having been

granted to the applicant much before the dite of

first hearing# u®sts easy#

(J^P# SifArtMA)
Aii^BER (J)
14.09.1992


